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etc. from 1964-65 to 1967-68 year-
wise; and

(c) the imports of each category of
steel, petroleum, chemicals, and food-
products during the above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a) and (b). Sector-
wise export and import statistics are
not available as the trade statistics
are maintained for the country as a
whole.

(c) The details of imports are pub-
lished in the Monthly Statistics of
Foreign Trade of India, Volume II,
copies of which are available in the
Parliament Library.

Misuse of Import Licences by
M]s. Birlas

4196, SHRI JYOTIRMOY BASU:
Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state:

(a) whether an import licence
issued for importing certain goods is

convertible for importing another one; .

(b) if so, whether the same is a
general rule or. there are exceptions;

(¢) whether Goverrment have re-
ceived complaints from responsible
persong that several concerns under
the control of Birla Group have
purchased a lot of import licences
given to the exporters of leather
goods for. importing materials
required in the leather industry aad
these licences have been purchased

by them in the market.and in turn

haye sold, mutton tallow worth crores
of. rupees to.the soap industry in
India;

(d) whether Government. conducted
any ‘investigation into this complaint:
and .

(e) .if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE

SRAVANA 29, 1891 (SAKA)
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AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a) Yes, Sir. A
flexibility has been provided to actual
users in the utilisation of their import
licences for raw materials, compo-
nents and spares under paragraphs
84 and 8 of the Import Trade
Control Hand Book of Rules and Pro-
cedure, 1969, to enable them to adjust
their requirements of raw materials
and components to suit their produc-
tion needs. Quota licences issued to
established importers for certain:
items can also be utilised for the
import of other items as indicated in
the Annexure to Section III of the
Import Trade Control Policy Book
(Volume-I) - for April-1969—March,
1970, period.

(b) The provisions mentioned in:
(a) above are general rules.

(c) to (e). A complaint has been
receiveq alleging that some copcerns-
of Birlas have purchased a lot of
import licences givenr to the ex-
porters of leather goods for import-
ing materials required in the leather
industry and they have in turn sold
Mutton Tallow worth crores of
rupees to the Soap Industry in India.

The import policy for registered
exporters permits the exporters to
nominate the manufacturers - of the
export products for a component or
raw material thereof to receive the
import licence in his (nominee’s)
name for the import of raw 'material
covered by his (nominee’s) A.U.
Licence. Certain exporters of leather
nominated soap manufacturers on the
ground that soap was used in the
leather - industry as a processing
material and the-manufacturers so
nominated asked for import -licence
for mutton tallow which is ordinarily
permitted under.the Actual Users
Licences. It was learnt that many of
the leather exporters had already
made nominations in favour of Soap
manufacturers who in turn, were
demanding replenishment licences for
mutton tallow on the basis of AU.
licences held by them. In some of
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Allotment of Lang to Landless Army
Personne] in Madhya Pradesh

4199. SHRI G. C. DIXIT: Will the
Minister of DEFENCE be pleased to
state: .

(a) the number of landless army
personnel in Madhya Pradesh who

" have been allotted land during the

last two years; and

(b) the number of applications for
allotment of land still under consi-
deration in Hoshangabad and East
Nimad districts?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) and (b).
The information has been called for
from the State Govérnment and
will be laid on the Table of .the
House when received.





